4483 Written Answers

collected and will be laid on the Table
of the House as soon as it is available.

Distribution of Revenues

159. Shri B. C. Kamble: Will the
Minister of Finance be pleased to state
the amount of Revenues distributed
to each of the States by Unioq Gov-
ernment during last five years?

The Minister of Finance (Shri T. T.
Krishnamachari): A statement giving
the information is laid on the Table.
[See Appendix I, annexure No. 5]

Mysore High Court

160 ( Shri Mohamed Imam:
2 | Shri Vajpayee:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of judges who have
been working in the High Court of
Mysore since November, 1956;

(b) the number of cases pending in
the High Court;

(c) whether there have been pro-
posals by the State Government to
appoint more judges;

(d) if so, how many more judges
are proposed to be appointed; and

(e) the reasons for delay in regard
to this?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) 3 Judges
worked on the Bench of Mysore High
Court from 1st November 1956 to 23rd
November 1956; 4 Judges worked
from 24th November 1956 up to 23rd
March 1957 and 3 Judges have been
working since that date.

(b) 7419 cases were pending in
the High Court on 30th April 1957.

(c) & (d). The State Government
made proposals for the appointment
of more Judges. One permanent
Judge and one temporary Additional
Judge have recently been appointed
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by the President. Proposals for the
appointment of more Judges are
under consideration.

(e) Owing to changes in the Minis-
try, the reorganisation of States and
general elections, the State autho-
rites had to give some time to the
formulation of their proposals.
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Estate Duty

164. Shri Morarka: Will the Minis-
ter of Finange be pleased to state the
total amount assessed as Estate Duty
but not realised so far?

The Minister of Finance (Shri T. T.
Krishnamachari): The total amount
of Estate Duty outistanding on
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30.6.1967 is Rs. 1'15 crores. A mpjor
portion of the outstanding duty is due
to the fact that the Act itself alows.
payment of duty on immovable pro-
perty by instalments. Also in certain
cases where the amount of duty is
disputed and an appeal is filed, pay-
ment of duty is held in abeyance,
until the decision of the appeal. The-
inevitable time lag between the
determination of duty and the actual
collection thereof also accounts for-
part of the ouistanding duty.

12 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF REGISTRAR OF'
NEWSPAPIRS

The Minister of Information ané’
Broadcasting (Dr. Keskar): Sir, I
beg to lay on the Table a copy of the
Annual Report of the Registrar of
Newspapers for India. [Placed in
Library. See No. 8-127/517.]

NOTIFICATION re AMENDMENT 7O+
MineraL CoNcxssION Rures

The Minister of Mines and Ol (Shri
K. D. Malaviya): Sir, I beg to lay
on the Table, under section 10 of the
Mines and Minerals (Regulations and
Development) Act, 1948, a copy of
the Notification No. MII-159(9)/57,
dated the 15th June, 1057, making
certain further amendment to the
Mineral Concession Rules, 1949.

[Placed in Library. See No. S-129/
67.]

SeAa CustoMs DuTies (PROVISIONAL.
AaspesmMrNY) Rurxs

The Deputy Minister of Finanoce-
(Shrl B. R. Bhagat): Sir, I beg to lay
on the Teble, under sub-section (5)
of Section 29-B of the Sea Customs
Act, 1878, a copy of the Sea Customs
Duties  (Provigional  Assessment)
Rules, 1957. [Placed in Library. See-
No. 8-128/57.1





